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ORDER

Per Justice B.Pamoram. VC
Heard 1d. Counsel for the applicant and the 1d. Counsel appearing for

the respondents.

2. in this case, the applicant is claimed fo have been appointed as
Assistant Wiroman under the Exceutive Engincar, P & T (Flectrical)
Division, Calcutta-ll w.ef 1.3.79. While in service he acquired
Supervisor's Certificate of Competency granted by the Electrical Inspector
to Govt. of Orissa and Secretary, Electrical Licensing Board, Orissa. The
applicant thereafler was promofed as Wireman on 18.1.82 For further
promotion from Wireman fo Electrician, as per exiant rec ruitment rules,

75% posis were o be filled by direct recruiiment and 25% by promotion.

The applicant’s gricvance is that cven though he was cligible to bc promoted



as Flectrician as per quota, he was ignored by the authorities and some other
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persons were promoted. Therefore, being aggrieved by such action o
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pondents, he has filed this case. He has praved for promotion w.e.f
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16.8.96 and aiso for fixation of his seniority on such promotion.

3. it appaars that thc dpphyﬂlil has sincc been 5"\ /CIL l"IhIii(nlUI- by thc
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respondents to the post of Electrician w.e.f. 9.9.97. In this background, the
question that arises for our consideration is from which date he should be
given seniority. In other words, whether he should be given senionity from
the date he claims, i.c, from 16.8.97, or fom 9997 ie. the date fom when
he was given promotion when a vacancy within the quota was available.. In
our considered opimon this will depend on the availability of vacancy within
the quota.

4. In any event, we are of the opinion that at this stage, we should not go
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into the question of determination of his seniority. The applicant will be free
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{0 make appropriaic represeniation before ihe appropriaie authoniy as

regards his scniority and if such rcpresentation is made, the authoritics shall
consider the same as per rules and fix his semiority according fo the

availability of vacancy within the quota for promotion and pass appropriatc

orders. If the applicant still feels aggrieved by such decision of the
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authorities, he will be at liberty to approach appropriate forum for redessal
of his grievance if so advised.
5. With the above observation, the application is disposed of. The

connected MAs are also disposed of. No costs.
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